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* IN THE HIGH COURT OF DELHI AT NEW DELHI
# CNR No. DLHC010421372026
+ O.M.P. (T) (COMM.) 101/2026
HIMANSHUJAIN .. Petitioner
Through:  Mr. Rajal Rai Dua, Adv.

Versus
SHIV KUMAR SHARMA & ANR. ... Respondents
Through:
CORAM:
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA
ORDER(ORAL)
% 08.09.2026

1. At the outset, learned Counsel appearing for the Petitioner seeks
leave to withdraw the present petition, with liberty to approach the
appropriate Court, as the value of the claim is Rs.1,29,00,000/-, which

is below the pecuniary jurisdiction of this Court, i.e. Rs.2 crores.

2. Leave and liberty, as prayed for, is granted.

3. The present petition is dismissed as withdrawn with the

aforesaid liberty.

OM PRAKASH SHUKLA, J
SEPTEMBER 8, 2026/ss
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